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SHRI LOKANATH MISRA : Sir I want to 
put a small question. In all cases, the 
Government auctions its articles. Why in this 
particular case was there a negotiated aale foi 
the Dakotas ? 

DR. (SHRIMATI) SAROJINI MAHISHI : 
Sir, as long as the Air Force were purchasing 
them, there was no difficulty. But, later on 
when it was advertised, no party came 
forward because it was very uneconomical to 
use it for the Air Force and also for the other 
companies. So. when there was nobodv, the 
Indian Airlines tried to negotiate the sale at 
the private company level also on some 
occasions, because. Sir, the hook value of the 
Dakota, as the 

honourable Member knows, has gone down 
to Rs. 120. 

MR. CHAIRMAN : Yes, next question. 
i!449. [The questioner (Shri M. K. Mohta) 

was absent. For answer vide col. 37 infra.] 

tASIAN CABLES 

*229. SHRI A. G. KULKARNI  :t 
SHRI V. R. PARASHAR : 
SHRI S. B. BOBDEY : 

Will the Minister of FOREIGN TRADE be 
pleased to state : 

(a) whether Government have seen a 
press rtport in 'Economic Times' dated the 

'  20th August   1972. that Asian Cables have !   
been allowed to sell 2200 tonnes of Poly-
ethylene powder and if so, the details thereof; 
and 

(b) whether Government have received 
the report from CBl on Asian Cables and 

!   if so, whether the firm   has    been    black 
listed ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI A. 
C. GEORGE) : (a) and fb) A statement is laid 
on the Table of the House. 

STATEMENT 

Asian Cables Corporation had a stock of 
about 375.59 tonnes of Polyethylene Powder 
imported by them against a licence dated 2-9-
1967. On investigation it was found that the 
firm could not use the same within a 
reasonable time. Hence thi> raw material was 
diverted to 71 other Actual Users on the 
recommendations of the Directors of 
Industries of the States concerned on no profit 
basis' in accordance with the Import Trade 
Control Act and orders issued thereunder. The 
list of 71 allottees together with the quantity 
allotted to each is given in the Annexure. 

2. Government have received report of the 
C.B.I, on Asian Cables. The same contains 
three charges, namalv. —misutili-ation of (i) 
Copper fii) Aluminium: and ( i i i )    
Polyethylene   moulding    powder;    all 

tTr&nsferred from the 23rd November, 
1972. 

IThe question was actually asked on the 
floor of the House by Shri A. G. Kulkarni. 
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SHRI A. G. KULKARNI : Sir, this is a 
classic example of the bungling bv the 
Foreign Trade Ministry and also of the favour 
shown to the monopolist party. You see. Sir. 
that the present statement says that permission 
had been granted to the Asian Cables 
Corporation, owned by Goenka, earlier and 
later the stock was diverted to other Actual 
Users. The statement is dated 5th December, 
that is. today.   Now, here is 

the reply given by Prof. Siddeshwar Prasad on 
2nd August in the Lok Sabha. The question 
was the same, that is, whether the 
polyethylene had been sold, etc.. etc.. They 
that the CB1 has been asked by the Foreign 
Trade Ministry to investigate into the 
allegations whether the company has sold it 
illegally and the reply given bv Prof. 
Siddheshwar   Prasad  is  this : 

"Yes. A prima facie case has been 
established and the CC1E has been asked to 
proceed with the case." 

Sir, today, a clean chit has been given by tha 
Ministry of Foreign Trade through the CCTE 
to the Goenkas who own the Asian Cables to 
•sell it to the Actual Users. I only appeal to 
you, Sir. that the reply given by Prof. 
Siddheshwar Prasad and the reply given by 
the Foreign Trade Ministry are fit cases for 
being gone into and examined by a committee 
of the Members of Parliament. 1 feel. Sir, that 
the present reply is going to give a clean chit 
to the Goenkas. On the contrary, the CBT 
feels that there is a prima facie case and the 
Industrial Development Ministry has written 
to the Foreign Trade Ministry to impound all 
the licence-, iisued to the Goenkas while the 
Ministry has given a clean chit. May I know, 
Sir whether there is any divergence of opinion 
in the replies given bv Prof. Siddheswar 
Prasad and by the Foreign Trade Ministn and 
what is the reason for this? 

SHRI A. C. GEORGE : Sir, the reply given 
by the honourable Minister, Prof. Siddheshwar 
Prasad on the 2nd August in the Lok Sabhti 
and the present reply are not in divergence and 
we are not giving a clean chit to any company 
at all. Sir. if you go through the reply 
carefully, it will be found that it contains three 
charges, namely, misutilisation of copper, 
aluminium and polyethylene powder, all 
imported under Actual Users' Licences. 
Prosecution has been sanctioned in respect of 
the first two charges. So, it is obvious that we 
are not giving anv clean chit to anybody. 
About the third charge. Sir, there are certain 
proceedings still going on and it is only be-
cause of that that a proper charge has not been 
made for prosecution. Therefore, there is no 
question of any clean chit being given to 
anybody. 
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SHRI KRISHAN KANT : Sir. the point 
that he has raised is why a clean chit is being 
given to certain people. I want to know why 
black-listing is not being done. The reply says 
that they have been found to be misusing 
copper, aluminium, etc. and all those items 
are imported items. Still thev are permitting 
them and they are not blacklisting them. Is 
this not a favour being shown to them ? Sir, 
you kindly see the reply that he has given. I 
want to know why no action is being taken 
against them and why no black-listing is being 
done in spite of the fact that the reply says 
that they have been found to be misusing 
them ? 

MR. CHAIRMAN : Mr. Krishan Kant, I 
did not call you. 

SHRI  KRISHAN KANT:  Why  is  this _ 
favour shown to them ? 

SHRI A. G. KULKARNI: Sir, I want to 
bring these two replies to your notice so that 
you can say whether thev are divergent or not. 
It is not for Shri George to say that the replies 
are the same. It is for vou to say, Sir.    I will 
submit to you. Sir. 

SHRI A. C. GEORGE: I did not say that 
they are same. I said that they are not in 
divergence. 

SHRI A. G. KULKARNI: Then, why has 
the Asian Cables been allowed to sell them to 
the Actual Users ? It is an item, which has 
been imported by them. Actually, they were 
allowed 2,200 tonnes. But, Sir. they say in the 
reply that it is about 340 tonnes. Whatever it 
is, I say. Sir. a special favour has been shown 
and the Industrial Development Ministry 
wrote to the Foreign Trade Ministry to 
impound all those licences. What action have 
you taken ? You say vou have not shown any 
favour. 

SHRI A. C. GEORGE: Sir, about the first 
part of the question of the honourable 
Member. 1 can say that in the statement itself 
tba reply is given. The firm has not been 
black-listed by the CCUE as it is being 
proceeded against in a court of law. That 
itself is the answer. 

SHRI A. G. KULKARNI: Where is the 
court of law if they are going to get all  the 
licences ? 

SHRI A. C. GEORGE : I have said that we 
have not shown any favour to anybody. We 
have taken the best possible efforts. We have 
to have proper proof. 

SHRT A. G. KULKARNI: You have the 
proper proof. 

SHRI AC. GEORGE: Sir, about the 
second part of the question, I can sav that 
it is not 2,200 tonnes, but it is only 370 
tonnes. About the allegation itself, it is 
not the Asian Cables who are going to sell 
it. As per tha advice of the Director of 
Industries in the States concerned, a list 
is attached, and that too at a price lower 
than what is existing .....................  (Interrup 
tions). In fact, I may answer that the 
prevailing price of this particular powder 
is Rs. 7 charged by the. indigenous pro 
ducers. . .. 

(Interruptions) 
MR. CHAIRMAN : Question Hour is 

over. ... Interruptions 
SHRI KRISHAN KANT : Let there be half-

an-hour discussion on this and the dealings of 
Shri L. N. Mishra... 

MR. CHAIRMAN : Question Hour is over. 

WRITTEN ANSWERS TO   OUESTIONS 
CENTRAL HELP TO ORISSA, FOR RELIEF AND 

REPAIR WORKS 
*443. SHRI BHUPESH GUPTA : Will the  

Minister of FINANCE be pleased to 
state   : 

(a) whether it is a fact that the Chief 
Minister of Orissa submitted a memorandum 
for Central aid to the Prime Minister during 
hur recent visit to Orissa; 

(b) wlisther it is also a fact that Orissa 
Government has asked for Central assistance 
of Rs. 14 crores to meet expenditure on relief 
and repair works in areas which were affected 
by cvclone. floods and heavy rains; and 

(c) if so. the decision of Government 
thereon ? 

THE MINISTER OF FINANCE (SHRI Y.  
B. CHAVAN) :  (a) Yes', Sir. 

(b) Yes, Sir. This estimate however, was 
subsequently increased to Rs. 20.33 crores. 

(c) The Central team deputed to make an 
o.i-the spot assessment recommended a ceiling 
of Rs. 5.28 crores which was accepted by the 
Central Government for pur- 


